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MOTION RE STATEMENT ON TWO 
MAJOR RAILWAY ACCIDENTS— Contd. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : I have got twenty names of 

hon. Members who want to take part in the 
debate today. So I would request hon. Members 
to limit their   remarks   to   ten   minutes. 

SHRI BHUPESH GUPTA : I would not like 
to be misunderstood. We have every right to 
nominate our candidate, as Mr. Rajnarain said. 
But, certainly, we should discuss it. In fact, 
discussion should take place. I am raising this 
point from the point of view of propriety of the 
House and the functioning of the House. I am 
not concerned with.what is happening outside. I 
laid stress on the fact that he is the Chairman of 
the House. I am not charging the ruling party. 
Just as it is the duty of the ruling party to 
consnH us irrespective of what we say or do, we 
are free to make whatever suggestions we like 
to make. But the ruling" party has been at fault. 
That is what I want to point out because the 
ruling party's tendency is to impose a Vice-
President, a Chairman, on this House in the 
Syndi-ate type.    That is what we are doing. 
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SHRI KALYAN ROY (West Bengal) i Mr. 
Vice-Chairman, the issue is quite serious as it 
particularly involves not only the people as a 
whole but also those who work in the Railways 
from morning to night, week after week. So the 
problem has to be viewed very dispassionately 
and I do not think things will improve if we go 
on criticising without the seriousness which it 
deserves but there is a precedent that when 
accidents of such magnitude take place, 
democracy demands that the particular     
Minister       should       resign. 

(Interruption,) 

It is not anything personal but it is the tragic 
failure of his Department to secure and protect 
the passengers who travel by the Railways. 

(Interruptions^) 

There is enough interruption in the Railways 
.  .  . 

DR. RAM SUBHAG SINGH : Yet you are 
here. 

SHRI KALYAN ROY : Yesterday when 1 
got into the train at Asansol I found that there 
were demonstrations. There is a call to 
demonstrate on the ioth by the Railway 
employees. They are shouting and I hope ihe 
Minister should take their grievances seriously 
because I remember that in 1958 when there 
was a serious accident in a coalmine in 
Chinakuri leading to the death of nearly 300 
men, Dr. Ram Subhag Singh was not at that 
time a Minister. When the Labour Minister 
called a tripartite   conference,   Dr.   Ram   
Subhag 

 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : It is time to wind up, please. 
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Singh took part in it.  I was also there and he 
sharply criticised the failure on the part of the 
officials of the Mines   Department who looked 
after the safety about their failure to protect the 
lives of the miners. It is not the discipline down 
below but it is the failure of the higher official 
which is contributing    to    the    present    
increasing number of accidents.  When we had 
accidents   in   the   coalmines   involving   fatal 
accidents to thirteen people, we demanded a 
Court of Inquiry.   Generally there is also a  
tripartite  conference  and  the  workers' 
representatives go there, the management's 
representatives are there, the Director of Mines 
Safety is also there.   A full-fledged discussion 
takes place regarding all aspects of the mines 
and the   accidents. I do not know why the 
Railway Minister does not follow  the   
principles    followed   by   the Labour Ministry 
and call for   a   cripartite conference where 
experts  and  public men could be there and even 
the representatives of the labour can be there and 
they could discuss   in   detail as  to  why  people 
are losing faith in the Railways and why they are 
afraid to travel in the night and even during the 
day.  It is no use saying that the accidents are 
less now. Accidents are taking place daily 
involving a large number of deaths. Why is it so? 
They are taking place because down below the 
workers are being hounded out and forced to 
work for day after   day,   particularly  the  
running  staff people do not get even rest that is 
laid down in the rules.   The headquarters people 
also do not get the rest laid down under the rules.   
Look at the wages that the Railway-men get 
today. Is it not time for a revision of the wages 
of the Railway employees? 

How long can they suffer when they see 
others in comfort, when they see the Chairman 
of the Railway Board flying tc Washington or 
New York to strike a deal with the Americans 
there? 

Now, without taking much time of the 
House, I make these suggestions. The Railway 
Minister should take the initiative to convene 
a large tripartite safety confei-ence to go into 
the details of all aspects of railway safety. He 
should enquire why there is so much 
discontent among the railway employees 
down below and why they have to work more 
in relation to the jute workers or the coal 
workers or the steel workers or the textile 
workers. Their wages should be revised. 
Before a thorough enquiry is made why is 
sabotage given as the reason for a railway 
accident? And why is this son of statement 
made? There should be a fullfiedged     
enquiry into the accident and 

then only the Minister should make a positive 
statement, not otherwise. It is desirable that 
as an accident takes place the Railway 
Minister goes to the scene of the accident and 
gathers first-hand information. As far as I 
remember, whenever big mine disasters take 
place—they took place in Chinakuri, Dhori 
and Parasia, to name some—the Labour 
Minister himself went to the site of the 
disaster and saw things for himself. Here, 
why did not Dr. Ram Subhag Singh go to the 
scene of the serious railway accident at 
Jaipur-Keonjhar Road Station in Orissa? 
So, in the end I would again submit that the 
matter should be seen in the proper 
perspective. The grievances of the railway 
employees down below should be removed. 
They should not be made to work overtime 
and become overworked for nothing in return. 
There should be a safety conference to which 
Members of Parliament should also be invited 
so that the tripartite conference and the 
Members of Parliament participating in it 
could together go into all aspects of railway 
accidents   and   railway   safety. 

SHRI SUHRID MULLICK CHOU-DHURY 
(West Bengal) : As a joint sponsor of the 
Calling Attention Notice, my first point of 
grievance against the Railway Ministry is that 
the House is often misled by the statements of 
the Ministers. I do not know whether they do 
so deliberately, or it is their ignorance of facts. 
In the instant case, the Minister observed in his 
Statement on 2ist July, 1969, in this House that 
the railway accidents were due to sabotage. He 
relied on the report of a technical man of the 
Railway Department while making this 
statement befoie   this   House. 
According to me this was a very wrong 
approach to the problem by the Railway 
Minister. Whether an accident is due to 
sabotage, or for any fault of the staff or the 
Railways, or other technical reasons must be 
enquired into and found by a Commission cr 
through a judicial probe,, and   not   in   such  
half-heaited   manner. 

Accidents  nave  become  too  numerous; and 
must   be   effectively   checked   now. I am 
giving some figures of railway accidents for 
four consecutive years beginning. with    1964-
65    and    their    conqesuences 1 in deaths and 
loss of property.    In 1964-65, the total number 
of accidents were   1,293, I total deaths were 
240 and total loss of pro-1 perty was Rs. 71 
lakhs.    In   1965-66 the 
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corresponding figures were 1,201,123 and 
Rs. 84 lakhs. In 1966-67 the corresponding 
figures were 1,097,306 and Rs. 97 lakhs. 
And in 1967-68 the corresponding figures 
were 1,111,263 and Rs. 1.49 crores. And 
again in 1967-68 alone Rs. 2.45 crores were 
paid as compensation. 

In 1961 Kunzru Committee was ap-
pointed after three serious accidents, the 
terms of reference being, "to consider the 
question of train accidents on the Indian 
Railways and to suggest measures by which 
the situation could be improved". An 
analysis of the reasons of accidents as given 
in the said report was as follows: (1) Due to 
failure of station staff 32% on Broad-gauge 
and 42% on Metre-gauge; (2) Due to drivers 
18% of the accidents; and (3) Due to 
violation of the safety rules by the railway 
staff 50% of the accidents. 

The recommendations of the Kunzru 
Committee have not been acted upon, and 
the other follow-up committee known as the 
Wanchoo Committee has made critical 
observations as to the same in its recently 
published first part of the report. 

In the recent two accidents about 200 men 
were killed and about 400 injured. We 
cannot be satisfied with what the Railway 
Minister has said as the cause of the 
accidents. We demand of him a reply to 
these questions. Who did the sabotage ? 
Why ? What steps have been taken to round 
up the saboteurs? We know he has no reply 
to give. His statement was most 
unconvincing. 

It is therefore just and proper that an 
expert Commission with a Judge of the 
Supreme Court as Chairman be immediately 
appointed to enquire into the causes of the 
accidents, and the Railway Minister resign 
consistent with the high standard of 
democratic norms, as the late Shri Lai 
Bahadur Shastri did as Railway Minister. 

SHRI PRANAB KUMAR MOKHER-
JEE (West Bengal) : Mr. Vice-Chairman, 
Sir, it seems to me that perhaps the Railway 
Ministry is suffering from a complex. As in 
connection with the Statement made by the 
Railway Minister on the floor of this House 
on 21st July, 1969, even today, when the 
Minister was replying to a question on 
accidents, they are always pinpointing that 
the number of accidents in a particular year 
is less than in the previous year. The other 
day the Railway   Minister said   that   only   
5,000 

accidents took place—I think it was 5,013— 
for the year ending 31st   March,    1968, and 
he was boasting that the number of accidents 
was more in the previous year. Sir, as a 
matter of fact, we want to know from the 
Railway Ministry whether they are going to 
minimise this number to the maximum 
possible      degree.      Definitely we do not 
demand that any Railway should be   
accident-free,   because   there   is   no 
accident-free railway under the sun.    The 
Minister need not boast of that comparatively   
better   performance   and   he   need not say 
that he cannot guarantee to the House that he 
will run an accident-free railway.    We  do  
not  demand  so  much from him.    But up to 
this we can expect from him, namely, that, 
whenever an accident   takes   place,   he   
will   go   into   the details  of the  enquiry  
and  that  he will not come with ready-made 
answers here and say that an accident is due 
to human failure, or it is due to sabotage, or 
something like that. 

Sir, we know that two import reports and the 
recommendations contained therein are with 
the Ministry.    One is the Kunzru  Committee  
Report and the other  is the   Wanchoo   
Committee   Report,   and and I would like to 
know from the Minister how    many    
recommendations    of   these Committees have 
been acted upon.    Sir, we see from the first 
part of the report of the Wanchoo Committee 
that one of the important causes of railway 
accidents is    the    human    failure.     Now,    
human failure is because of various reasons.     
My friend, Mr. Kalyan Sankar Ray, has poin-
ted out that the railway staff, particularly the 
running staff are burdened with more work 
when they are already overworked, and it is a 
particular point on which the Kunzru 
Committee has laid stress and said that   the  
workload   of the  running  staff should be 
minimised.    Even it has  been pointed   out   
in   the   Railway   Accidents Enquiry    
Committee   that    the   Railway Ministry has 
failed to pay due attention to  this particular 
point which had  been amply    stressed    in    
the    earlier    report. Even, Sir, we find from 
the report of the Railway   Accidents   Enquiry   
Committee headed   by   Mr.   Wanchoo   that,   
in   the important  category of driver,  the  
actual strength of drivers in the Eastern 
Railway alone fell short of the sanctioned 
strength by 6.2 per cent.   Moreover, the 
position of leave reserve is low, and the 
Railway Ministry is not paying due  attention  
to increase     the    leave   reserve.     We know 
under   what   circumstances   the   railway 
personnel have to run the railways.    For the 
poor wages they are paid they are 
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required to put in the maximum hours of 
work under inhuman working conditions. 
When under such circumstances they are 
made to work more and more, it cannot be 
expected that they will run the railways 
without any accident. I want to know this 
from the Railway Minister. I do not expect 
that he will resign. It cannot be expected of 
each and everyone to follow the noble 
example set by the then Railway Minister, 
the late Shri Lai Bahadur Shastri, who 
resigned because of a major railway 
accident. I do not expect it from the Railway 
Minister, nor do I justify his not doing so. It 
may be his democratic noim. Every standard 
of democracy is not equal    to    all   
persons. 

I do not bother about that point but I want 
to know from the Railway Minstry 
categorically how long they will take to 
guarantee the people that railway travel will 
be safe, how many years they will take to 
give this guarantee to the ratepayers, the 
millions of people of this country, that they 
can travel by train without risking their lives, 
without risking their property. 

Mr. Vice-Chairman, Sir, the Railway 
Ministry all the time talks about sabotage but 
so far as the reports on the accidents are 
concerned they speak otherwise. From a 
survey of the major accidents which took 
place from 1963-64 to 1968-69 we find that 
only 30 per cent of the accidents were due to 
sabotage. In this connection I would like to 
know from the Railway Ministry what 
definite measures they are taking to stop this 
sabotage and what measures they are going 
to take against saboteours. It is an easy thing 
to talk of sabotage ; it is an easy thing to talk 
of human failure but the most anxious 
concern of the Indian people is what the 
Railways are going to do to protect them   
from   these   difficulties. 

Another thing is this. Is the Railway aware 
of the need for improving the amentities and 
facilities given to the travellers ? Whenever 
the Railway Minister brings forward his 
Budget we know the people apprehend that 
there will be a rise in the freights and fares 
but at the same time we all know that the 
Railway Ministry utterly fails to provide even 
the minimum facilities required by the 
passengers. We know how the Railway 
Ministry is running the Railway Adminis-
tration. The other day the Railway Minister 
was talking of ticketless travel when he got 
the Bill passed by this House. 

He said that nearly 20 to 25 crores of rupees a 
year were being lost on ticket-less travel. That 
is the position and it is a slur on the Railway 
Ministry. I would like on this occasion to tell 
the Minister through you, Sir, that he must take 
positive steps to rectify the defects inherent in 
the Railways and save these crores of rupees 
which the poor people of this country are 
giving to them. 

Thank you. 

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman, Sir, as I see it, the railway accidents 
are a symptom of the malady of lack of 
coordination prevailing in the Railway 
Administration. That is one of the causes of 
these accidents besides the other defects in the 
Administration of the Railways. It was only the 
other day we witnessed this lack of 
coordination so violently displayed on the floor 
of this House between Dr. Ram Subhag Singh 
and Mr. Parimal Ghosh. I am referring to the 
Saxby Farmer episode. We found the two 
Ministers pulling in different directions. One 
was trying to see that Saxby Farmer was 
purchased or bought off by the Railways while 
the other Minister was saying that nothing of 
that kind should be done. This is the malady 
everywhere and I think that malady has seeped 
into the Railway Administration. We find the 
same kind of conflict as we witnessed here 
between Dr. Ram Subhag Singh and Mr. 
Parimal Ghosh at every level. There is conflict 
between the General Manager and the Deputy 
General Manager, conflict between the 
administrative personnel and the running 
personnel, conflict between the running staff 
and the station staff and this is all because of 
lack of coordination and lack of administrative 
honesty and prevalence ol' corruption in the 
Railway Administration. Who does not know, 
Mr. Vice-Chairman, that way back in 1961 
there was this Kunzru Committee which 
reported on the accidents on the Railways ? But 
since 1961 can we say that the number of 
accidents has come down or decreased in 
number ? Rather we see that the accidents are 
daily increasing with loss of lives running into 
hundreds and we find the Railway Ministers 
coming to this House and saying in their forlorn 
voice, perhaps dramatically forlorn voice, voice 
which appears to be forlorn—I do not know 
whether they laugh in their sleeves or not at the 
failure of these Committees and at the wastage 



2283 Motion re [RAJYA SABHA] two major Railway accidents     2284 

[Shri A. P. Chatterjee] 

of money and energy spent on such Com-
mittees and Inquiries which ultimately end up 
in nothing—that the accidents are due to 
sabotage and what not. But as has been asked 
by various speakers, even if it is due to 
sabotage why don't you try to deal with it at 
the proper level ? I know about my own State 
; there wagon breaking, stealing of ovehead 
wires, stealing of railway materials, are all on 
the increase and I do not know why the men 
of the Railway Protection Force which has 
been set up specially to see that the railway 
properties are protected, feel so helpless in 
checking these pilferages and preventing such 
thefts and burglaries of railway property. 
When the Railway Protection Force was 
being brought into being some of us protested 
in the House saying that as far as the question 
of thefts and burglaries are concerned they 
had better be left to the State Governments 
concerned but then the Railways insisted that 
they must their own organisation at every 
level and they said that as far as railway pro-
tection was concerned that was the business 
of the Railways and that they could not 
entrust this job to the State police or the State 
security forces. And now what we find is 
these Railway Protection Force men are not 
able to prevent any burglary or theft or 
pilferage or sabotage. Whenever there is an 
accident whether at Jajpur or to the Banaras-
Lucknow Express, we find they come 
forward with an explanation that it has been 
due to sabotage. As far as sabotage is 
concerned as has been pointed out by the 
speaker who just preceded me, only 36 per 
cent of the accidents is due to sabotage. What 
about the other 64 per cent of accidents ? 
They are all due to human failure and this 
human failure is due to the fact that the 
Railways make the drivers and the running 
staff work sweated labour. It has been pointed 
out in the various Reports that the running 
staff have to work in •certain cases up to 20 
hours at a stretch. The Gajendragadkar 
Committee said that no member of the 
running staff should be made to work more 
than 10 hours at a stretch but the who follows 
the recommendation of the Gajendragadkar 
Committee ? The Railway Board says, no, we 
shall make it 14 hours implying thereby that 
in some cases they have to work ao hours at a 
strentch. If a driver for example works for 20 
hours at a stretch   what     can   you   expect   
of  him 

except human failure and that human 
failure leads to such accidents. Now, 
way back in 1961 the Kunzru Committe 
said that the leave reserves are very insu 
fficient and inadequate and it recommen 
ded that leave reserves should be liberally 
provided for. They said that unless you 
make provision for more leave reserves, 
unless you allow the running staff to go 
on leave, they don't get refreshed. You 
must allow them to go on leave frequently 
not only for whiling away their time on 
a holiday but they should also take re 
fresher courses, attend schools for safety 
and other classes which the Railways 
may conduct in order that they may 
learn modern methods of safety. It is 
not merely a question of recouping their 
health ; it is also a question of refreshing 
their knowledge and training. Nothing 
is being done in this regard. The Kunzru 
Committee also referred to the question 
of shortages of staff. Shortages of staff 
are not being made up at all. The Rail 
ways came forward with the propc^il 
that they have made the superannuation 
age up to 58 but even when you have 
made the superannuation age 58 by virtue 
of that rule by which you can retire a 
person even at the age of 55, there is no 
improvement in the position at all, because 
after the age of 55 every person in the 
Railways feels that unless he can grease 
the palms of the Railway officers who are 
bossing over him he may perhaps be 
made to retire at the age of 55. Even 
58 is not a pucca retirement age. .From 55 
to 58 it depends upon the discretion, 
on the uncontrolled discretion of the ap 
pointing authority and the appointing 
authority may make a person retire 
at the of 55 by just calling him unfit. 
In that way the Railway Board tries to 
circumvent the recommendation of the 
Kunzru Committee that a person should 
be kept a little longer 01 the Railways 
and the superannuation age should be 
increased, so that there may not be a 
shortage of staff. But by really keeping 
the man after reaching the age of 55 till 
he is 58, under the constant threat of 
being supeiannuated or his seivices being 
terminated by arbitrary bosses, they 
are sapping the efficiency of the staff. 
Then,   what   about   the recruitment? 
Well, it is now clear from the figures that are 
available that they recruit through the Railway 
Service Commission. I the need is today, 
recuritment through the Railway Service 
Commission, after passing through so many 
stages, will take nine months, ten months or   
eleven 
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months. Sometimes two years are consumed 
and exhausted in getting recruitment made to 
the posts of the different categories of 
running staff that become vacant. All these 
recommendations are there. Look at the 
recommendation for providing amenities. It 
was stated by the Kunzru Committee as well 
as by the Railway Accidents Enquiry 
Committee that the wayside staff must have 
good quarters. In the course of their running 
duties if they do not know where to go in 
order rest their tired limbs, naturally their 
limbs will not get the rest they want. 
Therefore, as soon as they get back to their 
running duty they will naturally not feel 
recouped and healthy. Not being refreshed 
and not getting over their tiredness, they will 
naturally have a tendency to commit the 
same mistakes, mistakes which lead to such 
accidents. The accidents lead not only to loss 
of life of passengers but also the life of 
railway personnel. Of course, it is no use 
saying all these things again and again. These 
things are there on record, what is to be done 
and what is not to be done. Now, what we 
say here also will be repetitive of what we 
have said earlier, but then railway accidents 
occur so often and these debates also occur 
so often. These suggestions are also made so 
often, but the same mistakes are made. The 
same failures will occur and the same lapses 
will continue to be indulged in by the railway 
authorities. Unless they mean business, 
unless they bring in co-ordination, unless 
they want to implement the re-
commendations of the expert committees 
which are set up for the purpose of pre-
vention of such accidents, it is no use merely 
repeating all these things over and over 
again. I hope the Railway Minister, who 
seems quite weightly in fact as well as 
otherwise—I understand he also belongs to 
the syndicate and the syndicate is a very 
weighty group—will steer clear of his group 
politics and factional politics. I do not say, of 
course, liat he indulges in it so much as 
others. But the point is that these Ministers, 
with great respect, are so much after, well, 
factionalism and groupism and all that, 
perhaps they do not have the time to attend to 
the essential functions and jobs which they 
have to discharge. 

DR. RAM SUBHAG SINGH : He is 
countering his own statement. He says that 
there have always been accidents. They have 
always demanded the resignation of 
Ministers like me, but this is a thing  which   
has recently   occurred. 

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman, as Mr. Mokherjee said, it would be 
too much to expect resignation from Dr. Ram 
Subhag Singh. He is a static person and a 
weighty man. I do not want to move him from 
place to place or from portfolio to portfolio. I 
do not want that, but let him be less of a 
syndicate man and more of a Railway Minister 
and let him look to the safety of passengers a 
little more. 

SHRI AMD ALI (Maharashtra) : Thank 
you, Sir. It is surprising that even a railway 
accident is made not only a party question, but 
so many other things come in durine the course 
of the debate. I should have expected hon. 
Members opposite to give some concrete 
suggestions which would be helpful to 
minimise accidents. Nobody can say that 
accidents should stop, whether in mines, 
flying, motor driving, automobiles or in 
walking. The only thing is that one has to make 
an attempt to minimise the accidents and their 
severity. If you want to stop, accidents whether 
in mines or in railways you have to stop the 
working of mines and railways. There is no 
other possibility. Now, two slognas are there. 
Lai Bahadur Shastri resigned. Therefore, 
whenever anything untoward happened in any 
Ministry under the portfolio of any particular 
Minister, he should resign. Now, this syndicate 
has come in. How is the syndicate connected 
with railway accidents ? This is the phobia in 
the minds of friends opposite. Now, if anything 
untoward happens, his colleagues in Bengal 
should resign. Why does he not tell them ? Has 
anywhere such a serious thing happened in the 
democratic life of the country ? So many 
policemen are discontented and they go to that 
extent. Of course, everybody will condemn that 
kind of demonstration. As the Chief Minister 
had himself said there were unsocial elements 
and they were responsible for that. Policemen 
went there with a dead body to have the 
sympathy of the Government and the 
Ministers. But why did they not resign ? Why 
did not his Government resign? Why did not 
the Deputy Chief Minister and the Home 
Minister resign ? Why not the slogan there ? In 
so many places there have been riots, there 
have been communal riots and there have been 
police riots. Now, let them resign if resignation 
is really helpful. When such things take place, 
let them resign. Lai Bahadur Shastriji resigned 
because he was a godfearing man. Because of 
an accident on the Railways,  many people 
were  killed. 
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SHRI A. P. CHATTERJEE : Dr. Ram 
Subhag Singh is not a god-fearing man. 

SHRI ABID ALI : He is a more godfearing 
man and, therefore, you are not afraid of him. 
That is the reason. That was, of course, the 
standard set by him, but it does not mean that 
everyday Ministers should go on resigning. 
He cannot come in the place of Dr. Ram 
Subhag Singh. Some other Congressman 
comes. How does it help him ? When Lai 
Bahadur Shastri resigned, they were not 
satisfied. They wanted something more. They 
said that Jawahar-lal Nehru should resign. 
The resignation of Lai Bahadur was not 
enough. They were never satisfied. How can 
they be satisfied as Opposition Members in 
the House  ? 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : His aim is to create confusion in 
the Congress. 

SHRI ABID ALI : Not in the Congress but 
in the country. Not only confusion, but they 
want chaos in this country. It does not help 
them otherwise. They will say one thing is 
good and another is bad. How are you 
concerned with us ? It is for the Congress. 
Whatever may be your wishes, whatever may 
be your prayer— although you do not believe 
in God and in the country—still God is there. 
God will be there and will help this country 
and will save it from those who endeavour day 
and night with the help of outsiders to create 
chaos in this country. Let them be sure of it. I 
had no intention of participating in this debate 
but some of the speeches made provoked me. I 
would ask them to have some sense of honesty 
and decency. The statement is here. Where 
does it say that the accidents are increasing, 
increasing and increasing ? 

DR. RAM SUBHAG SINGH : In the   
mind   of   that   Member. 

[Interruption) 

SHRI ABID ALI : They want the accidents 
to increase. It is unfortunate for them that the 
accidents are not increasing. What do they say 
? Accidents are there because the workers are 
not satisfied. Whatever they may teach the 
workers, whatever may be their influence on 
the workers, the Indian workers are patriots,   
they   are   very   much patriotic. 

AN   HON.   MEMBER   :   Who? 

SHRI ABID ALI : The Indian workers, 
whom you do not know. And they are 
responsible for that. The opposition people 
have made all attempts possible to create chaos. 
They are frustrated people. Of course justice 
should be done to the workers. All the 
legitimate grievances of the workers should be 
redressed, but it does not mean that if justice is 
not done or if somebody has some sense of 
grievance, he should come and derail the train. 
[Interruptions) Please listen. Have some 
decency. At least have some semblance of 
decency. Show it if you have got any. You are 
hypocrite out and out. To some extent here also 
you should act as hyprocrites. Keep quiet. It is 
not a good language. But unfortunately these 
people do not understand any other language. 
What can I do ? My request to them is, kindly 
listen. We did not speak a word. Quietly, 
humbly, decently we go on listening to them. 
But they have not even got any such semblance 
of decency. 

SHRI   A.   P.   CHATTERJEE   :   Dr. 
Ram   Subhag   Singh   listens,   and   there 
ends the matter. 

SHRI ABID ALI : You go on speaking. 
Then I will start. [After a pause) He htes been 
practising law, I am told. Does he behave like   
this   in   court    ? 

T was speaking about how they want to 
misguide the workers towards indiscipline. I 
charge the Minister himself and the Department 
that they are not honouring the code, the code 
which was accepted with the consent of all the 
central trade union organisations in the country, 
which was unanimously adopted, and they have 
taken full advantage of the code. Wherever they 
had majority amongst the woiflfers 
organisations, they got recognition. But why 
that is not being so so far as the Railways are 
concerned ? Our union has got a big majority, 
and the minority union is being giving all the 
privileges. It is not understandable. At least so 
far as this Government is concerned they 
should know that the moment the Communists 
come in power whether it is toddy-tapping or 
whether it is Government servants or whether it 
is trade unions or whether it is commerce, 
everything they enter and put their men in the 
organisation. At least you follow so far as the 
established practice is concerned, you follow so 
far as the agreements are concerned,  you  
follow  so  far  as   the   code 
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requirements are concerned; to that j extent at 
least you should be dutiful. You are not doing 
that. We do not want any favour from you. But 
we want that you should not be afraid of these 
people. We are the people who will save the 
country. We are the people who are keeping the 
workers on prop r lines. We are making them 
work hard. We are helping them to be 
disciplined. But you are not only not 
recognising that, not only not appreciating that 
but you go to the extent of encouraging those 
people. 

In the end, I would request you to 
kindly consider one thing, in this connec 
tion. When we refer to Railways, in the 
Bombay suburban trains and so many 
other short-distance trains there is so 
much   overcrowding. This   suggestion 
was made by some of us earlier also. You go 
to any country, whether it is Russia or Poland 
or Czechoslovakia or England or Japan, you 
go anywhere The short-distance trains have 
very little sitting accommodation on the line of 
the windows for the sick, old and needy 
people. Most of the space is available for 
people to stand with p-oper arrangements. 
Why not adopt that system here also so that 
this overcrowding may be avoided? A large 
number of accidents take place because people 
are standing on the footboard and their bodies 
are projecting outside and they come into 
contact with the electric poles or some such 
thing. So kindly consider that. When you are 
renovating and and rearranging the bogies, 
kindly keep this in consideration. My feeling is 
that the Railway Department is working very 
well. Our Ministers concerned with Rail-wa,rs 
also arc doing their job very well. So, do not 
be bullied by the people in the opposition. 
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THE    MINISTER OF    STATE IN THE   
MINISTRY   OF       RAILWAYS (SHRI   
PARIMAL   GHOSH)    :      Mr. Vice-Chairman,    
it    is    with    a    heavy heart  and  a  sense  of 
grief that  I stand up   here   to reply   to the 
debate   in connection    with    the recent    two    
serious accidents   that   have taken   place on   the 
Indian    Railways,    one    near    Banaras and  
the  other  atjajpur  in the  State of Orissa.     Mr.     
Vice-Chairman,     I     can understand  the  
anxiety  of   the Member* here and I can also 
understand that their minds    would     n .turally    
be   exercised when   an accident   of that   type   
or   that magnitude   takes   place.   The   basic 
point for which we are  having  this  discussion is,   
what   is   exactly   the position   so far as   the   
accidents   are   concerned   on the Indian  
Railways.   Sir,  one  point  which is   very    often   
mentioned   in this House is   that   accidents   on 
the Railways   are probably   on the increase   in 
spite   of the fact   that  we   have  the Accident  
Report not only at the time of the Budget Session 
but   in many   of the discussions   we have placed   
facts   and   figures   showing   and indicating    
that    the accidents     on the Indian Railways are 
on the  decline. 

SHRI AKBAR ALI KHAN : On   the 
severe   type   of accidents   of this nature. 

SHRI   PARIMAL  GHOSH   :   I am 
coming   to that   also. 

Even as I am to give answer to this point, I 
have also to mention the very fact again—even 
if we go back to the year 1951-52, what was 
the total number of accidents at that time in 
relation to the total number of the route 
mileage that the Indian Railways have? Even 
in that period we find that we had about 16142 
as the total number of accidents when we had 
about 298.2 million train kilometres. Today we 
have 460.59 million train kms. and the 
accidents have come   down   to 5031. 

It only indicates one thing that though the 
train kilometres have got more than doubled, 
the number of accidents has gone down to 
almost one-third. Forgetting the total number 
of accidents, even if we   take   the   
consequential   accidents in 
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of  Railway   Safety,   which   is   operating under 
the Ministry of Tourism and Civil Ay»tion   and   
which   has nothing   to do with the Indian 
Railways. The  procedure is that whenever an 
accident    takes place they go mto that matter, 
enquire through th-r   *echmcal   Personnel   and 
whatever ur ,findm&3   and decisions   it is   being 
Published   in the papers.   So it is not that the   
Railways   want to hide.    If it   is a questI0n   of 
sabotage   it will   be detected by the Enquiry 
Committee   constituted by the A.C.R.C. and if   
the   Enquiry  Committee recommends    
something   we   will certainly accept it. It is not 
that we have •not accepted   the demand  for a 
judicial enquiry.   We have already the demand 
for a judicial enquiry.  In fact, on a   number of   
occasions   we have asked   from   our side   that a 
judicial   enquiry   should   take place.   But   
when   the enquirv   has been conducted    and    
specific    findings    have been   given   wc   do 
not   find   any room left for ambiguity and in 
such  cases we do not consider   that   there is   
any necessity   for   a judicial   enquiry. 

A point   has been   raised   about   staff, and   
also   about   hours   of working.    So far as  staff 
matters  are  concerned,  it is certainly   a matter 
of opinion.    I do not say   that   the staff   in the 
Railway s   are all   contented,   and it is   also   a 
fact,   I agree,   that   for any efficient   working   
a contented staff is rather a prerequisite. But it is 
also our endeavour and considering the financial 
position of the Railways we have always  
accepted  whatever    may  be   the 
recommendations  of the Pay  Commission, etc.  
There is not a single  recommendation that     the 
Railways     had    not      implemented.    Even        
very    recently    when there is a talk   about   a 
need-based wage, the Railways  on their part 
have appointed  a single-man  Committee  where  
they have referred    two    points    that    could 
not   be   agreed   upon   in our   discussions with    
the    reccgniscd    Federation.    We have said 
that we will accept    the main findings.  I am sure 
that  Committee will very   soon   go into   their   
findings    and whatever     the   points      that  
have   been mentioned     will  be  accepted. 

Regarding the hours of working, I must 
agree that there is some point here about 
hours of working. This matter has been ra.sed 
before also in this House lhere are sections 
where, in spite of our honest effort, some of 
the running staff-have had to work more than 
12 hours and sometimes  even, in some  
sections,  about 

[Shri Parimal Ghosh] 
which   the  risk    potential   is   very  much 
high  so far as life,   etc.   is concerned,   in that    
also we    will    find    that the total number    
of   consequential    accidents in 1951-52  was   
1939  and now  it has come down to 906.   
Even in those consequential accidents    will be     
included     collisions, derailments,    trains    
running    into road traffic     at level-crossings     
and  fires     in trains.    These    are    the     
consequential accidents   and therein   we   find   
that the number of such accidents has come 
down almost to less than half. This is a 
positive indication   that   in spite   of the fact   
that the  traffic  is going  up  every  day  to  a 
very   high   density,   that   the   train kilo-
meters,   have   gone   up   to the extent   of 
about   460 millions,   the number of accidents 
is constantly on  the dtcline  to  the low    
figure    which is    906    in  1968-69. This   
the actual   position   of the trend of accidents   
on the Indian   Railways. 

I would like to mention one point-When 
we consider about accidents on the Indian 
Railways and when we say that there are so 
many other things and even in spite of them 
the accidents take place, we should also try 
to understand the magnitude and the 
dimension of the Indian  Railways. 

4  p.»*. 
What   is   the   position    of   the Indian 

Railways today ? 

SHRI    KALYAN ROY  :    Why    are 
you afraid  to have a safety  Conference ? 

SHRI   PARIMAL GHOSH : I am not 
afraid of anything. I will answer that also. 
Let us try to understand the background. We 
must also realise the fact that we are running 
10,000 trains every day manned by one 
million people who are working day and 
night, coming from ?J1 parts of the country, 
working under difficult conditions in various 
climates, facing so many other complex 
problems. These are the dimensions and the 
background which we should try to 
understand while discussing the Indian 
Railways. 

I am grateful to the hon'ble Members who 
have participated in this debate and have 
raised various points in connection with 
accidents. Mr. Rajnarain has mentioned two 
points, sabotage and enquiry. Now, Sir, so far 
as accidents are concerned in the Indian 
Railways we have a statutory obligation and a 
legally-constituted body known as the 
Commission 
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18 hours. But after the last meeting that 
we had with the two Federations we have 
accepted one thing that whatever may 
be the circumstances, under no cir 
cumstances any of the running staff 
would be allowed to work more than 
12 hours, and he is entitled to claim 
rest aft completing 12 hours of work. 
In that case his rest and other things 
wili be provided by the Railways. Even 
then we are not happy. There is so 
mm here  to  further  reduce   the 
working hours. That is also a point of 
reference to the one-man Committee. He will 
go into that also, and whatever may be the 
recommendations, the Railways   will   accept 
that. 

One point I would like to mention here. This is 
a point which has been 11 on many an occasion 
that probably the cause of these accidents may 
be the fact that the running staff are 
overworked. We have also conducted studies 
into that. From the enquiry that lias been 
conducted into this matter on the Western 
Railway we have found out that in most of the 
cases an d 'it has occurred where a driver has 
disregarded a signal even when he was on the 
foot-board for two or three hours and before 
that he had a continuous rest ' of about 20 
hours. Therefore, after this research we have 
come to the conclusion that there is no direct 
co-relation with th hours of work and the 
accident. We have seen lhat an accident has 
taken place where a driver has disregarded the 
signal even after two hours of work. On the 
other hand, where a driver has worked even 
more than 12 hours, no accident took place. In 
98 per cent, of the cases accidents have taken 
place where the hours of work was not all at 
the factor. 

Reference has also been made to the 
implementation of the Kunzru Committee 
report. Sir, as you know, this Committee was 
set up in the year 1961. They have submitted 
their report in two parts, one in 1962 and the 
other in 1963. Out of the total number of 
recommendations, about 377, we have 
accepted 355, and up till now we have 
implemented 326. The 27 recommendations 
which could not be implemented as yet needs 
certain research and also consultation with the 
State Governments. It can only be done and 
implemented in a phased-programme basis 
because it needs a considerable amount of 
money. All these recommendations   are   in   
various   stages 

of implementation and I have no doubt in my 
mind that very soon all the recommendations 
made by the Kunzru Committee will be fully 
implemented. 

Besides that, Sir, last time when we had an 
accident we had appointed a retired Chief 
Justice, Mr. Wanchoo, also to go into this 
matter and also to find out what is the impact 
of the recommendations of the Kunzru 
Committee so far as the safety aspect on the 
Railway is concerned. They have categorically 
mentioned that because of the implementation 
of most of the recommendations of the Kunzru 
Committee there has been a considerable 
impact on the safety aspect of the Railways. 
They have also mentioned and gone through 
some of the items. They have mentioned that 
one or two points need not be implemented. 
On other points they also have suggested more 
or less on the lines based on the recommen-
dations of the Kunzru Committee. I have no 
doubt in my mind that the safety-
consciousness in the Railways is a vital 
concern for each and every railwayman. It is 
our primary objective to see that accidents 
should be minimised, as my friend, Mr. 
Mokherjee, has said that nobody is expecting 
that accident in the Railways would be 
eliminated. But the objective should be that as 
far as possible accidents should be minimised. 
From the trend of the figures that I have given 
it is very apparent that every year the 
accidents are on the decline, and our 
endeavour would be to see that accidents 
further   decline. 

Many hon. Members have also mentioned 
that whenever an accident takes place, we 
come out with the story that it is because of 
human failure. But after all, the human 
element is definitely one aspect which 
constitutes a number of accidents. There is no 
denying of this fact. Even after giving all sorts 
of engineering aids, you cannot completely 
eliminate the human aspect. After all, in the 
ultimate analysis, it Is the human being who 
will have to operate even the engineering aids 
that are provided. But still we have taken up a 
phased programme to implement all these 
technical and other improvements. I have no 
doubt in my mind that in the near future, we 
can very well say that the safety performance 
of the Indian Railways Is Number One 
considering all the railways in the world.   
Thank you. 
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THE DELHI SHOPS AND ESTAB-
LISHMENTS  (AMENDMENT)  BILL, 

1969 
THE MINISTER OF STATE IN THE 

MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD) : I beg to move : 

"That the Bill to amend the Delhi Shops 
and Establishments Act, 1954, be   taken   
into   consideration." 

Sir, a similar Bill, namely, the Delhi Shops 
and Establishments (Amendment) Bill, 1965 
was introduced in the Rajya Sabha on 7th 
December 1965. The Bill was discussed and 
passed by the Rajya Sabha 

on the 5th April 1966. Therefore this is not a 
new Bill before the House. It could not be 
gone through the Lok Sabha because at the 
consideration stage the House was dissolved 
and therefore, we have to go through this Bill 
in the Rajya Sabha again. 

I only want to draw the attention of the 
Members that the House has already passed 
this Bill and all the provisions that are there to 
amend the Act are the same except clause 3. 
The Delhi Shops and Establishments Act, 
1954 was enacted by the then Delhi 
Legislative Assembly. The Act regulates the 
hours of work, payment of wages, grant of 
leave and holidays, terms of service and other 
conditions of work, of persons employed in 
the shops, commercial establishments, 
establishments for public entertainment and 
other such establishments. The Act which 1 to 
the whole of the Union Territory of Delhi has 
been in force since 1st February J955 and is 
administered by the Delhi Administration. It 
was last amended through    Parliament in May     
1961. 

The Bill under consideration has been 
framed to mitigate certain difficulties that we 
experienced in the course of its 
implementation. Our proposal for the 
amendment, embodied in this Bill, have the 
approval of the Metropolitan Council and the 
Executive Council of Delhi. They are very 
small amendments. Yet I would like very 
briefly to draw the attention    of   the    House    
to    these. 

In this Bill we have tried to redefine the 
term 'employee' to cover app  piece-rate 
workers and persons employed on common 
basis who were not included in the Act before. 
Therefore we are giving a wider definition to 
cover all these persons. 

It is to be clarified under Section 10 of the 
Act that interval for rest and meals shall be 
fixed by the employer and intimated to the 
Chief Inspector. As you know, there are fixed 
hours of work here in Delhi. We propose that 
at least after five hours there most be 
compulsory half hour rest and therefore in this 
case we want to amend Section 10 of the Act. 
The third point is we want to take away the 
discretion which at present is with the 
employers to choose 'close day' and to vest in 
the Government the power to specify by 
notification the 'close-day' locality-wise, trade-
wise or uniformly for the  whole  of the     
Union  Territory  of 


